
3ENCH 
GUWAIATIQ 

(DESTRUCTION OF RECORD RULES,1990) 

	

INDEX 	OA/T4-N6A 

•. 	... . . . •. . 

	

..'. 	 .. . 	Pg 

	

• a 	•• 	. 	.... 	a. •• ..aa ItO a. 

a 40r. 
2 Judgment/Order dtd 	t0 	- 	Pg . .. 	. ...to 	... 

3 Judgment & Order dtd 	Received from I-I C/Supreme Court 

A. 	 a a 	 a 	 ., Pg • . aaaa •a 

Z. 	I/IVIP 	 a 	••i 	a.. 	aa 	 Pg •aa.. a.. a... 

6 	 P. . .. 	.. 	. 	 • o . 	Pg .... a.... .a.....a.tO. 

•. 	J,. . 0, . to. 

8 Rejoinder 	a 	 a 	 Pg 	•. 	•. . ..• .to . .. . . ,.. 

9.. Replr....-.........;.......................•......... ....... 

10. Any other 

	

1 1 >errto of App earance 	, a a 	 se 	a a 	a a a a. • a. .. 	 a aaa a., 

Additional Affidavit 	a 	a 	 a.. a a, ' a.,..a,.asaaaaaaa 

/ 
Vlritteri Argu.rrients ,,aj. a 	 as 	 ajC<aa.aaaaa 0. a.. a0.4. as'... a. 

Amendernent Reply by Respoidents 	a a OL. aa/aa......aa....a. 

15 Amendment Reply filed by the Applicant 	 ....... a  

16 Co..inter Repl3r •. 	a 	 • a a a 	 a a a  

/ 

SECTION OFFICER (Judi.) 

r 	 J 



- 	- 	 - 

* 	(See Rule 42) 

IN THE CENTL .AOINIsTIETRIBUNAL 	1 

BENCH :::: 

• 	 HEtT 

	

PPLICTIN -N 	 Jv 20(1 
APPLICANT (S)\ 	 F 
R ESP Q0EN T 

 

QJLC,TE FLR .PPLICçIT( s) 
 

ADtJQCTE FL RE3PLJNDENT( S ) 
)? 

 
14 	 - 	

c4rc 
CZ 

OeS Of th Registry

73907,01

.tsd j 
	 the Triburii 

 form 	 1 	ISSUe notice 	on the espofldent 

	

ats 	nphcat 	S 1. 

bw 
petitiog 

OOf 	
to show cause as to why the application s fiec 	(1 e 	
shall not be admitted. 

i 

	

P. No 	
--  fcn Rs. 50/ depotcd 	 U-st On ** 1 6-0820Q1 for admission. ' 	viue 

-°.....': 
	

. 	

I 
I 	 Neber 	 Vice—j 

14 	

eb 	
C 

 
D Y I erg 	

I. Yr
-. 

	

Ins 16.8,01 	
.B.C.pathak, learned 

stat8d that.th5 written statement is being 
j 	

fil* in the course Of the dsy. 

.0 

*/ 

 mattar .  LA I I 	dispos 

•Ø 'ieeie off.1 jon bns 

	

j tn9niiivoQ 9d 	J 
'1,e.m ezLw 6

t\ ( 

'BqmoD 10 SZI9MI,, 	
. I Member 	) 

	

CL 	yi 	
mb 14 ft 	4 	'BV9e i1TE 	 - 

• 	

- 

	

lsj t_ e4 	- 	 • - 

	 . 	 - 

4 	

• 



~~ ~j 

We have heard M.F(.K.D&,chou-

, learned counsel for sthe 

cant at length and Mr..C.Patak 

Ai.C.G.S. 0  for the resn-  

-  
.'• 1/' 

his is an application, pr4ng' 

iection on the respondent/s for - 

di1 her appointnent on te corn- 
J - 	 — — 4 	- ,, 	 ••f 

10.9.2001 

1:) 	
app 

'S 	 lear 
rVy/J 	 vA QL 	dent 

I 	I  Proy 
'i.I 	 _ 	 *• 

brother '1 Usharanjan Singh. /rhe appli' 

cant' a bro her served under he responc 

cent N.3 a a Junior Telec m Officer 

and dIed in harness on 3.3* 997due-te 

leaving his If e Thiy 

Ningo]. Yeng om Onbi Sunit Devi and 

the applicant 	e sister.. nd his 
\ 	- 	 H 	•.• 

, 	 $ 

a:Iling . ... ather. The applica Y.Priti-

]Uran Devi and er fathr re dpend-

ent upon Late b ther Y.Ug aranjaif 

Singh. The app].i nt made n applica-

tion on 22.9.97 b ore the Telecom 

District Manager, aona B zar, Omphal 

for appointing her n corn esionate 

ground. Failing to g a propr&ate 

rnedy from the conc n authority 

the applicant made thi application 

p;aying for. 'a directio to consider 
C 

her case for appoiñtne1h on probi:on. 

The respondent s/ha submitted 

its written .. statemen and stated that 

the case of the a ppo 	couliot be 

considered, since 'se - 	 tb e 
r S'-' 	,j'c., 	o 	:-. 1-..'' b4ered, for appoiptfnent-- 

G L' 	'_- 
in - es ence Of .t spouse 	• Thiym 

Ningol Yengkhom ,6ngbi Sunit Devi. The 

Respondents ta€ed tb e 
 be 	a marrie 

">1  
person. his wj(fe i.Lott1 	. 

- 	.-i 
O tX-ed for ap6intment as bei . depI- 

ent and not/the sister or: bz her. 

Th/Goverznent of I 	intro- 

duced a iálfare msure for 

appointent on ccupassionata 

to a dpendent family amber o 

Gernent servant dying in ha. 
ASchne was prepared bywbith 

ment/ on compassionate ground 

gièn as per Clause he B & C — 

*DfrPendent 'ami1y Mernber' are 

5son (including adopted son) or 

-S 	 -\ 

the 

be 
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V 
ues Ot the Registry Date 	

0rder of the Tribunal 

* 
	 10.9.2001 (. 	We have heard Mr.R.K.Dthchou- 

I . dhury, learned counsel for the appli.. 
cant at length and Mr.8.C.Pathak, lea.' 

ned Addl.C.G.S. 0  for the respondents. 

This is an application under 

Section 19 of the Administrative Tribu-
nal Act, 1985 seeking for a direction 

on the respondents for providing her 

appointment on compassionate ground on 

the death of her brother Y. Usharanjan 

Singh. The applicant' a said brother 
served under the respondentA No.3 as a 

Junior Telecom Officer and died in har.' 

noes on 3.3.1997 leaving his wife Thi.' 

yam Ningol Yengkhom Ongbi Sunita Dev-i, 

the applicant, his sister and hil ailtrigi 

father. In the application it was inter' 

alia stated that the applicant Y.Priti- 

j. kiran Devi and her father were dependenb 

upo late brother Y.tlsharanjan Singh. 

The applicant made an application on 

22.9.97 before the Telecom District Ma-

nager, Paona Bazar, Imphal for appoint-

ing her on compassionate ground. Failing 

to get appropriate remedy from the con.' 

corned authority the applicant made 

this applition praying for a direction 

to consider to consider her case for 

compassionate ground. 

The respondents had submitted its 

written statement and stated that the 4 
case of the applicant could not be con-
sidered, since her aforementioned brh3 

or was a married person survived by his 

spouse &nt. Thiyam Ningol Yengkhom Ci 

Sianita Devi. The respondents stated 
that being a married person, his wife 

is/was eligible for consideratIon for 

appointment as being dependent and not 

Contd.. 2 



	

- "lit= cegxst r 	 * Y tDate 
Order c  the Tribunaj 

10.9.2001 the. sister or brother. 

The Government 'of India intro- 
-• 	 ' 	 dticed a welfare measure for providing 

appointment on compassionate ground t4 

4 a dependent family -  menber of the Gov 

/ nment servant.dyinq in harness. A 
Scheme was prepared by which appoint- 

• 	
- 	

merit on cmpassionate ground could be 

made as per Clause (a), (b) & (c) - 

1 'Dependent Pamily Member" are spouse, 

son (including adopted son) or daugh- 

tsr Lincluding adopted daughter). 
• 	 - 	' 	/ Brother or sister cone as dependent 

I only in the case of unmarried Govern-

ment employee. Theapplicant being thE 

• 	1' 	1 	sister of a married person under the 
' 	' 	 • 	circurastance did not come within the 

purview of dependent family member. 

I ' 	
In this circstances, the 

• decIsion of the respondents for not 

	

I ' 	

providing the appointment to the app- 
2-7 	• 	• 	' 	 ' 	licant on compassionateground oannot 

	

L, • 	 be held as illegal.  

The application is accordingly 

• 	 £ 	' %- I 	 dismissed. There shall, however, be 

	

• 	 1 - no order as to oots. 

	

7- 	. 1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

G1JtJAHATI BENCH GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985 

ORIGINAL APPLICATION NO. 	OF 2001. 

V. Pritjkjran Devi 

-Applicant. 

-Versus- 

The Union of India & Others 

-Respondents, 

I ND E X 

S1..No. 	Particulars 	 Page No. 
13 	Application 	 1 to B 

23 	Verification 	 9 

33 	Annexure-A/1 	 jo -  ii 

43 	Annexure-A/2 

53 	Anneure-A/3 

63 	Annexure-A/4 

73 	Annexure-A,' 

B] 	Annexure-A/6 

9) 	niexure 

Filed by 

i?ev C/.oud*wj 

Advocate. 
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IN THE CENTRAL ADMINISTRATTV TPrfltItIl .- - ............... U 
 

GAUHATI BENCH, GAUHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985.) 

ORIGINAL APPLICATION NO 	OF 2001. - 

B E T WE EN 

V Pritikiran Devi 

D/o V. Kullabidhu Singh 

Keishampat q  Thiy-am Leikaj, 

Imphal. Manipur. 

-Applicant. 

- AND- 

1] 	Union of India 5  

Represented by the Secretary 

Ministry of Telecommunication 

Government of India1, 

New Delhi. 

23 The Chief General Manager, 

North-Eatern Telecom Circle, 

Department of Telecommuni.ca-

tions, Shillor,g-1. 

33 	The 	Divisional 	Engineer 5  

Satellite Maintenance, Depar-

tment of Telecommunication 

Paona Baar, Irnphal, Manipur. 

/jey%4 
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43 The Telecom District Manager,  

Department of Telecommunica* 

tjon 	Paona Bazar,, 	Imphal 

Man ipur 

-Respondents. 

DETAILS OF THE APPLICATION: 

16 	 PARTICULARS OF THE ORDER AGAINST 

WHICH THE APPLICATION IS MADE: 

This application is made for an 

appropriate direction to the respondents to 

appoint the applicant in a suitable post on 

compassionate grounds. 

23 	JURISDICTION OF THE TRIBUNAL 

The 	applicant 	declares 	that 	the 

subject matter of the case is within the 

jurisdiction of this Hon ble Tribunal. 

LIMITATION 

The applicant further declares that 

the application is within the limitation 

Prescribed under Sectjon-21 of the Admini-

strative Tribunal Act s  1985. 

FACTS OF THE CASE 

4.13 	That the applicant is a bona fide 

citizen of India having her permanent place of 

residence at the above mentioned place and as 

1 h 	Zir4 izflz 
6 



such she is entitled to the rights and 

privileges enshrined in constitution of India 

and the Rules framed thereunder. 

4.23 	That 	the 	applicant's 	brother 	V. 

Usharanjan Singh was serving under the 

respondents No. 3 as Junior Telecom Office, 

(JTO). V. Usharanjan Singh died on_0- 03-97 in 

harness due to cardiac arrest. 

4.33 	That the applicant and her father 

Shri V. Kulabidhu Siagh were dependent upon 

late V. Usharanjan Singh and he was the only 

bread earner of the family. 

4.33 	That the applicant's brother Late V. 

Usharanjan Singh was married to one Smti. 

V 

	

	Thiyam Ningol YengkhomnbiSunita Devi and 
he died five days after marriage. After his 

H death Smti. Thiyam Ningol Vengkhom Ongbi 

Sunita Devi went back to her parental home. 

She made a declaration by swearing an 

affidavit, before the oath ommissioner, Imphal, 

Manipur on 20-06-97 stating inter .alia, that 

she was the wife of late V. Usharanjan Singh 

and that she had no objection against the 

applicant being appointed td any post under 

the Die-in Harnesg scheme as a successor of 

her husband as the applicant has been facing 

financial hardship along with her handicapped 

father who is bed ridden for the ' last many 

years. 

£ 
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Annexure-A/1 is a copy of the above 

Affidav'it dated 20-06-1997. 

4.53 	That the applicant has passed B.a. 

with Honours from the Imphal College, Imphal, 

Manipur in the year 194 and was placed in 

Second Class. The applicant also obtained a 

diploma in type writing from the school- of 

speed Master, Imphal in the year 1994. 

Anne>ure-A/2 is a copy of the provi-

sional certificate issued by the 

principal, Imphal College certifying 

that the petitioner has passed B.A. 

in 1994. 

Anne<ure-A/3 	is 	a 	copy 	of 	the 

certificate issued by the principal 

school of Speed Master dated 12-7-94. 

4.63 	The applicant filed an application on 

22-09-97 before the Telecom District Manager, 

Paona Bazar, Imphal praying for appointment in 

die-in-harness scheme. In the same application 

the applicant furnished her educational 

qualifications. The applicant stated that 

after the death of her brother she is the only 

person to look after her aged father. 

Annexure-A/4 is a copy of the above 

application dated 22-09-97. 

4.73 	That 	the 	applicant 	filed 	another 

application before the Chief General Manager, 

£ir 
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North-Eastern Circle s  Shillong through proper 

channel praying for appointing has in a 

suitable post in the die-in-harness scheme. 

She stated in the application that her brother 

V. Usharanjan Singh was the sole bread earner 

of the family consisting of herself and her 

father. She further stated that her father was 

bed ridden, dumb and suffering from 90% 

paralysis after a severe stroke. 

Annexure-A/5 is a copy of the above 

application to the Chief General 

Manager. 

4.83 	That in response to the above appli- 

cation 	the Chief 	General 	Manager, 	North 

Eastern Telecom Circle 	Shillong issued a 

letter dated 10-09-93 to the Divisional 

Engineer, Satellite, Imphal requesting him to 

furnish the allowing information - (1) Date of 

his death (Late V. Usharanjan Singh J.T.O.); 

(2) whether married/unmarried; (3) Deponent as 

per service book; (4) whether the official 

died in harness. 

Annexure-A/6 is a copy of the above 

letter dated 10-09-98. 

4.93 	That in reply to aforesaid letter 

dated 10-09-1998 the Divisional Engineer, 

Satellite, Imphal by letter dated 11-09-1998 

the Divisional Engineer, Satellite, Imphal by 

letter dated 11-09-1998 furnished the 

information as requested by the Chief General 

1t62 	1X44t_' i/r 
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Manager.,. North Ea8tern Telecom Circle. It was 

stated in the above letter dated 11-09-98 that 

the applicant and her father V. Kulabidhu 

Singh are dependent of V. Ugharanjan Singh. An 

affidavit sworn., by Mrs. Sunita Devi., wife of 

late V. Usharanjan Singh was also enclosed. 

Anne>ure-A/7 is a copy of the above 

letter dated 11-09-1998. 

4.103 	That as stated above said Sunita Devi 

left permanently for her parental home after 

living only five days marital life with the 

applicant's deceased brother. The applicant 

remains, the sole person to maintain the aged 

disabled father. The applicant has been 

mentioned as dependent in the service book of 

her late brother. 

4.113 	 That the applicant states that 

she is duly qualified to be appointed in any 

post in die-in-harness scheme. 

4.123 	 That the applicant submits that 

she was dependent on her deceased brother and 

after the death of the deceased brother she is 

the only person to maintain her,  aged and 

disabled father who was also dependent on her 

deceased brother and as much she is entitled 

to be appointed on compassionate grounds in 

the died-in-harness scheme. 

5) 	GROUNDS FOR RELIEF WITH LEGAL 

PROVISIONS: 

	

.fT%&9V 	ha4- 26A( 
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5.1 	For that the applicant being the only 

dependent person to look, after her 

aged and disabled father who was also 

dependent on the deceased brother; 

he is entitled to be appointed under 

the die-in-harness scheme. 

For that in the facts and circumstances of the 

case justice and equity demands that the 

applicant is entitled to be appointed in the 

die-in-harness scheme. 

6. 	DETAILS OF THE REMEDIES EXHAUSTED: 

The applicant declares that she has  

filed applications before the concerned 

authorities for appropriate relief but to no 

avail. 

73 	MATTERS NOT PREVIOUSLY 	FILED OR 

PENDING IN ANY OTHER COURT; 

The applicant declares that she has 

not filed any petition or suit regarding the 

matter in respect of which this application 

has been ads, before any court of law or any 

other authority or any other bench of this 

Honble Tribunal. 

83 	RELIEFS SOUGHT FOR; 

In view of facts stated herein above 

the applicant prays for an direction to the 

respondents to consider her case for 

?JO 	42 



appointment in any suitable post in the die-

in-harness scheme,. 

9. 	 INTERIM ORDER IF ANY PRAYED FOR: 

The applicant does not pray for any 

interim order at this stage. 

103 Particulars of I.P.O.,: 

(i) 	I.P.O. NO.: 	79790 

(i i) 	Date Of Issue: 1712O1 

Issuing Post Of+ice: 

(iv) 	Pay ab 1 e a t: 	2wcthcvul 

113 	LIST OF ENCLOSURES: 

As per Index. 

. . . 	Verification. 

,,000V 
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VERIFICATION 

I s  Smti. V. Pritikiran Devi i  D/o V. 

Kullabidhu Sinqh, aQed about 28 years, 

resident of Keishampát. Thiyam Leikái, Imphal, 

Manipur do hereby verify that the contents of 

paras 41 - 4. ,p are true to my 

personal knowledge 	and paras 	4.10 to i.iZ 

believed to be true on 

legal advise and that I have not suppressed 

any material fact. 

D a t e d 61V1xP01  

Place cuwQb'cth 
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Srnt Thiyajn Ningol Yengkhorn Ongbi Sunita Devi aéd about "S.____ •____ 
"--- 	 31 year:w/o  late Y .  Ueh,a Panjan Singh of Keishampat P.S. 

Imphal do hereby take oath and say as follows: 

That I am the legal wife of late YengichoTu Usha Ranjall Singli 

and I a' the permanent resident of Imphal district, Manipur. 

This is tr'ue to the best of my knowledge. 

Thai my husband late Y. Usha 1anjan Singh, who was serving 
• 

	

	 as Junior Telecoma Officer by posting at Tuensang, Nagaland, 
was died on 3.3.97 wi,thout havi.ng any issue leaving behind me 
as a widow. This is true to the best of my knowledge. 

That during the 5life time of my deceased husband, he was 
living with his younger sister Miss .Yongkhom Prlti Kiran Devi and 

his f'athr Y. Kulabidhu Sigh, who is lying on the bed since the 
last many years as a handicapped person and my husband was the 

earning ffiember in his family. This is true to the •bst of my 
knowledge. 

• ~ej 	'That at present after the death of my husband., iMiss, 

• Yengkhom'prjtj Kjran Devl has been facing to &kx 	solve the r1 •c.G. 
family problems in respect of the financial matter and others 
along with h er handicapped father. Thus I have no any objection 
to the appo,ntment for any job in favour of Miss. Yengkhoiii 
Prjtj Kiran Deyi under the scheme of -flie-in-harness, gx as a 
successor of my hus'band. This is 'true 	the bstof my knowledge. 

Contd 1  2/- 

Oath C ornniS10m. 	 - 

fwiiput 
- 	 ,- 

5- 
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That Miss, Yengkhom Priti Kiran Devi, the younger sister 

MANIPIJR )jmy deceased husband, is the only person to look, after 

:Exkkmz old aged and handicapped father after the death 

my husband. This is true to. the best of my knowledge. 

Verjfjed that the above contents of this affidavit 

are true toi 	the beat o1f my knowledge. 

Dated,Imphal 
the 19th June '97 

4/9 
- Signature of deponent. 

By:- 

Advocte. 	. 

( Snit. Thiyam Sunita 	De'vi 

Zo}ernily affirm btr 

	

fho OOUrt premjS 	I bythe 	e 	en wh 	' ird 
by 

.dOfliied 	uy.- 

the COfl tenth fully Well 0!] their being read over and 
- 

enlafned to hf 

A' I7T7 
Oath Commission LJ, 

Mam'p ur 

11 
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GOVERNMENT OF MANIPUR 

OFFICE OF THE PRINCIPAL, IMPHAL COLLEGE 
( AFJ'JLI,Vfiu TO TI ii: tjiv:srry .01' MANIPUR ) 

SI. No. 8901 	Provioiij1 Certilicilte No. 

Name Of 'I/ic 

Session Attended last .L.2, 9,:?/ Class C.4(CoIfrge Roll ................University Rcgd. No, .5%of 

University/College Jxc,,,if,iafjo,i 	 YCCIr................./7' ...............j.()fj \Tf 	.? 

lie/She appeared at the above exaininat ion as a ReguIarJCisua1/I'eaclier PrivttcJFeriiaIc Private candidate. 

Attendance in the College 	 1 
 

Moral Character ............................ ........... .......................................................... 

OtherActivities........................................................................................................ 

Application ...................... ............. .................. 

ilØc/ 	" 	 J ( 	Ie/lom(J/:(/4 

	

h leawcel 	 /e/'/ 1>/. 

.9 	 - 
This is 'noE issued in licu of the University Certificate 

Remarks .......................... ............. 	 ...... . .... .......... 
•• 	.-.. 

Dated Imp/ia!...........£..9...—..5 .......Q. 	 //j,• 
the .. ............................. ................. . ... ... ....... ......................../f 	 . 	 •' )'rulrwo/, 

• 	 lair/ia! Coi/ege 

	

I 	 h 	 •' 
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f 	 . te4 	 • 
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SSM/CERNo46(94 OFFICE OF THE PRINCIPAL 

OF SPEED-PIMArtM- Impl, OOL 	IfA 

KEIS AMThthI4JUN(f ON 
coo 

hpIia1 - 'isooi. 

' iJ• 	--_-,_; 
AN1" 

Li. 
 to 
	 SIi/LktL 

................................................. 	*01 
...' 

an LnfzatLLa2tof.
....... 

 

	

ai comLdd t /etz1 COULAZ  oftu4 in E 	v 	//crtLJnd and - 

odof..............
0

(...............

tY
) 	

flth7UL ia±Lt- 

fl/L/Z5 in 	 ........................ 

Z,)'~Prrincipa aLn 	 . 

• 	 School of Speed Master 
l2th;July, 	994 

Principl 
54Q1 efSpecd Mastci, 
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To 
The Telecom Dtttit Manaqor,  
Paona E3azar, Irnphal 

ubjoct s. Appointment in 	 Schomo 

Sir, 
- 	Most ropoctful1y, I bog to out-nit my humble' 

application that I am facing to SOlVe my. family problems in 
respect of financial matter and others along with my handicappod I 
father and my brother L3t0 Y. tjaharanjan singh (J ,T.o'.) was tho 
only oarning mombor in my family. Now I am tho only porcon to 
look after my old ago father after the death of rry brother. 

So, you are requested to kindly sppoint mo any cuttabla 
post in favour of.ino in dto4nharnoss scheme, And my bio..'Jt0 
are as given bolow z.. 

 

 

3 0 
4. 

5 0  

),< 	N 

Name I.- KM'. Y, PflITIKIflj'y DM / 
Father's N0 $'- Shri Y. Kulabidhu Sthgh 
Postü Addros 1'. K&Lshampat Thiyarn Lotkai,Imphai, 
Date of birth s 	0909,.1973 
1dUcatjonai 
Qualification s H.S,L.C. Fxam. passod in III—Divn under 	Manipur in 19, 

P.TJ.(Art) passoc 	in lind 
under Manipur University in 191 4, 
T.D,C.oro) pasod in 2nd Class 
(T-rons,) Under Manipur Tifljvorsjty. 

Yours faithfully, 

P 491 te 
0 

 /0  
( Y• PritikirnDovj) 

1<oishapiy8m Loikat Copy to t 	 m t Th.  

	

I circle SocyJTOA(T),° 	. 
N.t. Circle, Shillong..1. 

2' Divis1an11 ocy,flA(I) 

	

Manipur Uivjjfl, Imphal, 	 . 
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To 

	

r,. AN 	IREm  
I 

	

- 	. 	•. 
Thi chior Genural Mnwr 
liurtu-Ecwtvrn W.roLe 

-. I 
(Thruu6ft projAr oni) 

sub;- 11rajer for a oultable  
on die in hameas . 

bir, 
1, ttQ uriL1(4(.t, kvI3 tho 40nourto -'Iaj 

the tooiiu Cui iinu be:Core you for £avour Of 'our 
Lr1kJzLrtiOfl 

 

aria zjmpatlaoLlc orthr, 

a.y uir rotUr lato Y. Uar1. in&h 

uworkln6. in your 	prtunt cAa Junior Tu.uoom.Q11LcOX 

Uw ww tiau wole brQcct ezrnr of our faa4yo .  

oiiri of tUuiq t&j 	iflA b d-ric3.d.efl fuullux who Lu 

LJ.!flLJ and 	 hu ruirtstj puront ar(bcOuUbU 

of hlo nLLt.*for1n j; froiii 	cua ut,rok 	Ln1yu01C, AXtr 

teperati&u ot kc1tetion by ui.y otar tiL$ur brourLj. my  iut 

wa3 U10 cniy pxoa wiao üiti uciu proviici wtcvir 

io riudud for our uuivival. )3ut ur orur tid Liu exptrC 

on 	 ro 	1i7 (:ionthj) 1'avin cr&y ifl'ic..Li £ar 

urit .jLLf with nobpody 	flhppo.c( Uu. 

LnLt 	cirQu -nw-Lanoww 1 beg yori 	and 

t,heio o idution - o ofr um a uibio pout 

)3x' tilQ uQ 4 of Nuv  iitUtw 

I 	 LO.UIL1 	i2u..L tIIQ jQij, 

tJ part ic uJ.ar i.are ; - 	 . I 
?ritiu,rari .uoti  

Futhor l a mj .. 	; . £uLLabiUb.i •3iM 

M'ea 	 LUtJ, £LLi/fl  

ALakwLkto OZ Bii.th 	jro 6 uto on -)th iot/17cu 
/h 	ptbr 1T 

un uix:iattiMn j BA (L1J ibir 	r) pazuod in I4 

tiOL1 	 ourrwtQtor ot lutlu Y.Uuu.truuJufl 

I.LrO.J(PiL4 Ooj.W. uf curtiricutsu 	o. 	ut.L(. iy 	CuiOU 
j but.uu.'u 	u 	oiwiiri 	'iW1, 

iour. 2aitfuiIy 

krtiad.run Jyj) 
KoitthwnpL.1t,hijUtfl 1ALLiui, it'ix 1111U 

i'itnipur. 
: tu 	Lt.uLI 	 • 

P. TO. 
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(1. )!riiItJruL'1 Thvi) 

KCi1zUAi)ut ,'JLi.1yuut .Likui, 
Iu1b.k.ti,Plan•.jiur. 
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/ 	
Copy Lor kind inEuriutiOr1 uiid furthur UcUUUL&rY actiOn  

to i- 

	

/ 	
1, the Circle Secretary, JTOA(I) 

/ 	
N.i. Cirele, Sjiillong1 

/ 	
2. the Divi1Oriu.L Oeoretary# J1OA(I) 

( 	
Diuiapur Divi8iofl, 

The Div iiional Secretary, JXOA(I) 

	

• 	 MariiUr DiviuiOU, ILflpUl, 

C, 

-J 

. . I 
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> 	Dlp)\ITMJ:N1.' OF 'V 11JCOM11-iU1I("ATTON 
OFF1 1cill OF TIlE CU 1FF Gl:NEU.TL tANA(E( , N.E .TELE()M Cl RCIJE 

SILT I 1T,ON( 	793 OU 1 : 

NO: '1VJV/NF/(V'lP-AViT/Pri L1k1it/9 U 

iJiLd 	l 3)111 ic.ncj , U io LULl I '  3EL.JL 

To, 

Ji 	cJ) 
e_ 

-- 	 (.Il1JriiiCJrIelL(! 	 fit. 

111i's off.i,cc Iiu 	ccei.vd the rc 	•:ILiLion A  frxi M 

Y.Pritikiron Devi, ;iLer of (LaLi) Y.Uth3ri3njn S)fl()h ti131Lii 

310 ,MiiiiL?iiu ice uudc!r.. Wi .i ri tenuice orgniition , rl'R. 

In o:r3er Lo 	aiid.n the cie, it Is 	r±y rc_u( ~ L(d 

tiL LI i( ioli.CA';i.rVj pr1 ).mirry i flforuiftL3 oli inriy L 	funi I.e) i1 Lo U ii. 

of fI.Ce for LurUier acLicin. 

Dtc of his DLh. 

WhcLher.nrrieci/1ruTrried. 

DerienL as pr ervico bock. 

wij(LIicr Lhe c)fficial iio in hirneii. 

e9tedt 
te ( c1I',cIIYNE 

A3Lt.(.iejii1, 	 A) 
% Li r 	Cli 	(:i sr'rii 3. Mzii '.ij't: 
N .J.'1'c.i.I'x:c4i Ci rl ci. h11 I iiu 
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DEFAF:r1ENr OF ELEL'( 1 MMUN I CAl 1 (JNS OFFICE OF THE 1)1: V IS r ON. FN.: I JEF 	SfTFLL I IC MA IN FNANCE 

l"JO: 1P/DESl1/E_2/9 	 D. U d tI: I :nIi 1 I h 	11 Lii SQpt 	913 

I tc 	A 	L I 	 .1 ft 	A 
0/0 t t-i e C;hitj- 
IJ..Ci.rjij 	.LtsH 

SLtb : - Cotrip 	1onatt 	ti.g)o:I flnitrtt 

Ref : - No: TWF/NE/CCJl}}:..F l' ,'FR I II I RAN/9R 
DtecJ at Sh U ltnc I 0th Sip 	'TI. 

	

As per your °ffjplFtter No. TWF/NF/COI1F./F.IT/FRITI. 
	 - dated at 	Shi I l 	th onq 	10th 3cpL. 'Qij t:h 	foi lON1fl 	Llio.-D 	fl (L) Y. Liharan j n 	Si nqh 	 I) • 	is firat-rlij fnr" 	your ft ir her- flCCB'.3ary action. 

Date of his Death - 
	 03 - 03 	97 

Whether- Piarripd/Unutarrjpd 	 Mar-ned. 

Dependent as per servj 	
bool::.:- (i) Y,Prjtjr0 Dev1(Sjt) 

Y.KU1Lt)IdhLI $iflCh(Fther-) 

Whether the offcj,1 die in harnss:_ 	 No. 

- 	 b 

My &ti( 
Eng i riper 

Sate]. 1 iLe Mai ntenanre Jmphaj  

fal 
AcLt'°  
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• IN THE HON'BLE CENTRAL ADMINIST fl RiBÔk?AL 	t 

GUWAHATI BENCH : GU HATI 17 AUG 2W! 
OA.No248/2001 

TT 	 - 
Guwakntj Bi 

Smti Y Pritikiran Devi 	 AppIiii? 	4' (V 

Vs. 

Union of India & Others......................................................Respondents 

(Written Statement filed by the respondents 1,2,3 and 4). 

The written statement of the respondents No 1,2,3 and 4 as follows: 

That the copies of the OA.No 248/2001 herein alter referred to as 
application have been served on the, respondents and the 
respondents after going through the said application have 
understood the contents thereof. 

That the statement made in the application save and except those 
which are specifically admitted and denied by the respondents. 

That with regard to the statement made in paragraph 1,2,3 of the 
application the respondents have nothing to comment. 

That with regard to the statement made in paragraph 4.1 of the 
application the respondents have nothing to comment. 

That with regard to the statement made in paragraph 4.2 of the 
application the respondents beg to state that he died 

to hia& 

' That with regard to the statement made in paragraph 4.3 of the 
application the respondents beg to state that though the applicant 
and her father were dependent upon Late Y.Usharanjan Singh, 
Late Y.Usharanjan Singh was married and as per scheme for 
compassionate appointment, the dependent family means: 

spouse or 
son (including adopted son) or 
daughter (including adopted daughter) or 



V ,  Q  
2. 1-1 

(d) 	brother or sister in case of unmarried Government 
servant 

Who was wholly dependent on the Govt servant at the time of 
death as the case may be. 

That with regard to the statement made in paragraph 4.4 of the 
application the respondents beg to state that as per offiCe 
Memorandum No 140 14/20/90-ESTT (D) dated 9th  Dec 1993 it 
was decided that no near relative will henceforth be eligible for 
appointment on compassionate ground and it is only a widow or 
son or daughter or adopted son or adopted daughter of a deceased 
Government servant who can be considered for appointment on 
compassionate ground. In the instant case the applicant is not 
eligible for appointment on compassionate ground. 
( OFFICE MEMORANDUM NO 14014120190-ES7T (D) dated 
9.12.1993 is annexed here as Ri) 

That with regard to the statement made in paragraph 4.5 of the 
application the respondents have nothing to comment. 

That with regard to the statement made in paragraph 4.6 of the 
application the respondents beg to state that as per the scheme the 
applicant is not eligible for appointment on compassionate ground. 
Hence the applicant cannot claim any appointment. 

That with regard to the statement made in paragraph 4.7 of the 
application the respondents beg to state that the applicant is not 
entitled to get relief as per the scheme for compassionate 
appointment under the Central Government. 

That with regard to the statement made in paragraph 4.8 and 4.9 
of the application the respondents beg to state that the Divisional 
Engineer Satellite Imphal confirmed that Late Y.Usharanjan Singh 
JTO was a married person. 

That with regard to the statement made in paragraph 4.10 of the 
application the respondents beg to state that all the monetary 
benefits have been provided to the widow of the deceased servant. 
The points raised in this paragraph by the applicant does not 
reflect anything in favour of the applicant as per the scheme of 
compassionate appointment. Moreover the wile of the deceased 
servant is working under State Govt of Manipur. 
(Payment particulars annexed as R2). 



3. 

That with regard to the statement made in paragraph 4.11 and 
4.12 of the application the respondents beg to state that the 
applicant is not entitled to be appointed on compassionate ground 
in the scheme for compassionate appointment under the Central 
Government. 

That with regard to the relief prayed for in the paragraph 5.1 of the 
application the respondents beg to state that the applicant is not 
entitled to get any relief as prayed under the scheme. 

15 That with regard to the statement made in paragraph 6 of the 
application the respondents beg to state that the concel -ned 
authority could not consider the applkant's case as the applicant 
is not entitled to get any relief under the scheme. 

That with regard to the statement made in paragraph 7 of the 
application the respondents have nothing to comment. 

That with regard to the statement made in paragraph 8 of the 
application regarding the relief sought for the respondents beg to 
state that the applicant is not at all entitled to any relief sought for 
and as such the application is liable to be dismissed. 

That with regai-d to the statement made in paragraph 9 of the 
application the respondents beg to state that in view of the 
circumstances no interim order is warranted as prayed for. 

That withregard to the statement made in paragraph 10 of the 
application the respondents have nothing to comment.. 

That the respondents beg to state that the applicant is not entitled 
to any of the relief sought for in this scheme and the applicant is 
having no requisite qualification for the appointment on 
compassionate ground claimed by the applicant and as such the 
application is liable to be dismissed with cost. 

That the respondents submit that in fact there is no merit in this 
• case and as such the application is liable to be dismissed with 

cost. 

That the respondents submit that as the applicant is not entitled 
to get appointment under this scheme on compassionate ground 
the application is liable to be dismissed in admission stage. 

'I 
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VERIFICATION 

1'  

as authorized do hereby solemnly declare that the statements nade above in the Petition 

are true to my knowledge, belief and information and I sign the verification on this 

./i'.....dayof 	 2001 

0,0 "' 

tutiong_19300  



No.1401/6/94 Estt(D) 	 . 
L1 	 Government of India 

Ministry of Personnel 	
I 7) 	 Public GrLevances 	Pensions 

/ Department of Personnel and Training 

/
/  

New Delhi 
October ,  9, 1998 

OFFTCE !ifiORAN1DUM 

Subject 	Scheme for compassionate apØointrnen under the Central 
Government 	Revised consolidated ihst -ucti-,s. 

.1 	
1 I 	

1I / The undersigned is directed to say that, the 1existing instruttions for making compassionate appointment under the Cen-. 
tral Gcvër,-imen4 have since been reviewed an tI 	light of the 
various court jtdgefflents and other decisions including those taken-Q1 
on the various recommendatio 	contained an the Fifth Central Commission Repbrt As well as the Study Reports of 1990 	nd 1994 
prepared by the Department of Administrative Reforms and Public 	- 
Grievances on the subject and they have accordingly been revised/ 
simplified and consolidated as in the enclosed scheme wh.ch will ' supercede all the existing antructions on the subject 	This may 
be brought to the notice of all concerned for information, guid-
ance and necessary action 

Sd/- 
(KK JHA) 

DIRECTOR (ESTABLISHMENT) 

3 

,.. 

• 	
I:: 

•' 
I 	I 

61 

.1 



- 	 - 	

1 

	

SCHEME FOR COMPA9IONATE PPOINTMNT 	
' 

OBJECT 
r 	 ' 	 " 

' 	 *• 	
/ 

The object of the  Scheme is to grart appointment on 
compassionate groUnds to a dependent fancily, member. of,,ja.Government. 
servant dying in harness or who is retired on medical grounds, 
thereby leaving his family in penury apd without any means of 
livelihood, to relieve the family of - the' Goverrment servant 
concerned from financial destitution and to heiptit get over tie.t 
eniergency 

2 	 m WHOM APPLICABLE 
It 

To a dependent family member- 

(A) 	af a Government servant who- 
I 

dies while in service C inclAding death 	by 
suicide), or 	 - 

is retired on medical grounds under Rule 2 of the 
CCS (Medical Examination)i Rules 1957 or the corre-
spondin 	provision in the Central Civil.Service 
Regulations before attaining the age of 55 years 
(.57 years for Group D' Government servar)ts), or'  
is retired on medical grounds dnder Rule 38 of' the 
CCS(Pension) Rules,1972 or the corresponding 
provision in the Central Civil Service Regulations 
before attaining the age of 55 years (57 y e a r s for 
Group 'D' Government servants); or 

: 

(B) 	of a member of the Armed Forces who- 
I 

dies during service, or 
iskilled in action, or 

Cc) 	is medically boarded out and is unfit for civil 
employment 

Note I 	 Member" means' s  

(a) 	sse, or 	
• 

(b). son (including adopted son); or  
(,c)" :  'daUghter •il uth ng adOped' àer:; ,pr 	... 
(d)ø'brother or sister in the case ounmarried Govern. 
p .ment serVant or memberof the'Arnd'Eorces.'.r-.' 

ferred to in (A) or (B) of this pra' 

who was wholly dependent on the 6overnmnt sevant/ r' 

1.0 

member of the Armed Forces at the tim"of 'his death in 
harness of retirementon medical grour1ds,  as , the.',case.:.':,.' 
may be.   

... ... ..................
2/- ' .,'  
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Note Li 	H9overflm9fl 	ervant 
forA the purpose of these  1nstrur,; 

ticns meafl$. a Goiernment se-rvant appoi.nted on regar( Wily 

fb 	and ' ' rtht -cjne working on dal y wage pr ' CS -9', 4 
apprentice or adhoc or ccintract or re-employfflBflt Lsis 

, 	 ' l ., 	' 	( 	
, 

1 Not iLL "Confirnid wcrk-charQed 	will a10 

	

I 	 the term 	Government servant' mentioned 
. 	 .. 	 . 	. 	 .. . 	 . 	. . . 	. 	.' . 	. ' 	. z 	• 	' 	 :r 	' 	•'. 	..• 	' . 	

_ i&t. 	•b-. 

, 	I 	 above 	 I 	 L . ' •?, 4?.1 	 ( ' 7 
	

crr; 
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'Note LL 	"Servic 	) .nc1udes extensipfl , 1n4eTV1Ce 
age 

	

% 	 re-emp1oymflt ) after attaining the 
retiremefl In a civil post.  

	

Mote V 	"Re-empthvmnt' does not include emploYment 
ofe- 

serviceman before the normal 	 ' 

civil post 	
¶ 	

C), 

	

.- 	 ':1Y \ '  

POI 3 	AUTHORIT1 CQMPETENT IQ. MAKE 

Joint Secretary inchargeof adminLsratLOfl  
I 	 ' 	 1•  , 	 ç 	 4fI 

Ministry/Department concerned 	 - 
I-'ead of the Department under , 4the SupplementarY? 
Rule'2(1O) in the.  case of

,  attachedand subordinate 
ff ice 	 -4 	 y 

Secretary in the 
I special types of cases,  

4*, 	 ia WHICH SUCH APPOINTMENTS Ii 	
I 

3r3up 'C' or- Group 'D' posts against the 	directt 

recruitment q.iota 	 / 

5 	 ELIt3IBILIY 
I 	', 	. 	 . 	

I 	 . 	 .. 	 . 	
I.•I' • 	-:-,•'. 

'S 	 * 
The family is indigent and deservesi(flmediate' it  

assistancel for, relief 
4.6 and 

Applicant ior compassionate appointment should be 4 4 
e.igible and su1tablefor4 the4postiflll 
under the provisions of the relevant Recruitment 41  

Rules 	 ' 

6 	 A EXEMPTIONS 	
I 	 a - 

5 	 I 

Compassionate appointments are exemptd from observance 
of the following requirementsi- 

(a).. Recruitment 
• 	. 	'. 	the Staff Select1n Commssion or - the .. Enployniøflt - 

Exchange 	 I  

. . .". .3/-. 

• 	. 	 63 	
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• 	(b) 	
Clearance from th Surp1u Cell of the Departmeht of Personnei an Tr1n1flg/Dl 	

General of 
Employ 	

and Training 	' q 	(c 	
The ban orders on filling up of posts 'ssed by r t 	) 	
the Ministry of Finance (Deptt of Expenditure) 

	, ;: 	 • 	___ 	L 	 ! 	

de I 	

t! 

.s 

(a) 	

Upper age limit could be relaxed wherever found to 
	'Q. 

be necessary, Th e 
lower age limit should, howeve 

a 	

in no Case be re1aed below i years of age 
.:' 	•• 	.. 	. 	

;... 	. 	.. 	
; 	 :. 	-.:,. .  

	

£ 	 _ 	 - 
, 	L! 	

shallbe determined wLth reference 	
: 

r 	
0 the 

date of appl!catjon afldnot the date of I 	 appointment 
Nt0 i 	

Authority, competent to ta¼e a f'nj decjsj0 
	for 	- 

 
- 

making compassloflat appointment 
	a case shall 

be compptfl 	
to grant relaxation of upper age limit als0 for making Such appointment 

.. 	

. 
(b) 	

Secretary in the Ministry/Dept 	
concerned is competent to relax temPorarily educationai qua11 

ficati05 as prescribed in the relevant recruit 
ment rules in the ca of appointment at the ' lowest level 	Q Group s, 

of Lower Divisron Clerk post, in except01 c1rcUmstafl 
	where the condition of the family is 

4Vey, 
hard provided 

there 	
no vacancy meant for compassloflat 
	ap POintment in a posts for which th 
	dependent 

famii member in quest1 	
is educatianaii 	qua11 ' Such relaxation will belpermitted 

Upto a 
period of tw0 

years beyond whiCh 
flO relaxation of 	' 

dUCat0nai 	

will be admissible and the services of the person concerned 
	if stijj 

I 	
unqua1jfj9 	

are liable to be terffijnated 

	

& 	

f U 

Nate 	

In the CaSe of an attached/sub 	
office the Secretary in the oncerfled administrat 
	Ministry shall be the competent authority for 

S: 	
thispurp0 	 . 	.. .• 	

. 

/ 

(c). 	I 	
the matter o ekempt10 from the requ1.rrn 

	of 
 •..;....fJ 

	

I 	
Passing the typing test those appointed on 

compas .. 
Sloflate groufl5 to thyp05 
	

of Lower Division Clerk wijj bgderfled by the gen 
	orders 

issued in this reg ar 	 erj 

• 	 •:, 	 . 	 ,.. 	

. 	.!. 	.i 
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f 	
(1)

by the CS DiVisiO. of the 
DPp1rt(12flt 

personne1and TrainLflQ if the post is 

the Cpntral SecretaT1at, C r1a sexcetol: 

t 	

I 	 '. 	
,/•' 

c 

..••. 	 •(•••• 	
•.•. 	,. 	 • 	 ,. 	

H•• 	' 	' 	: 	 ••.•.•. 	•• 

by the Establishment DivlSlDfl c,fthe Depttt 

cf ,  PersonflPl and T rain ngLt 	post no 

included in the Central Secretariat 	
C1er1a(l 

Service 	 ' 
'• 	 ,- 	 • Where a idow is appotnted on compassionate ground 

to a Group D' post, she will be exempted 
1from tt-ie 

requirement oi' posseSSiflg th8 educational 
cations prescribed ip 
the duties of the post 
performed by her withoUt poSS1flQ 

1 	 , 	tional qual ifictiOflS 	 r 	;ç_ 

7 	 Q 	CANCI  

\, 	

'> ... 	•\ 

ppointmeflt on compassionate grounds 5holdb 	C 

4 
made on]y on regular basisafldIthatt000 
regular vacancies meant 
available. 

appointments can ,Compassioflate 	be 

maximum of 5'/. of 	 faa1iflg 	der direCt 

- 	recruitment quota in any Group 'C' qr JD' 
pot 1 

The appointing authority may hold backrUPt05° c 

vacancies in the aforesaid categories to be filled 

by. direct recruitment 	
rough Staff Selection 

Commission or othrw i5 	o as tQ fil1 suCt ' vacafl " 

cies by appointment on compassionate grouçids. 	
A 

person selected for 	
ompaSS0t appointment on  

grounds should be adjusted In the reTUtflet 

,roster 	against the appropriate tategOrYtJ1.L 
SC/ST/OBC/Gen9'al depending Upon the ategprYtQ 

' 

which he belongs 	For example, if he 1e1ong5t0 

sc 
category he will be adjusted against te4SC( 

reservation point, if he s ST/OC he wIll 
adjusted against ST/OBC point and f he belong to 
General category he will be adjusted ag41ni the 
vacancy point meant for General categOrY.L 
t,.Jhile the ceiling of 5'/ !or making ,compaSSi0flat9 

appointment against regilar vacancies should not 
be circumvented by making açpOifltmeflt pf dependent 
family member of Government servant or casual/ 
daily wage/ad_hOC/cQt:t basis against regular 
vacancies, there is no bar to considering him for 

such ap ible as per pointment if he is elig 
the 

normal rules/orders governing such appo9tmeflt5h 

	

- 	 1 

- 

	

.. 45/ 	'Th 
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( d) 	The ceiling of % of direct recruitmnt vacancie: 
for making compassionate appointment should not be 
exceeded by utilising any other vacancy 	e.g 
sports quota vacancy. 
Employment under the scheme is not confined to ,the(? 
MlnLstry/Depar'cment/Office 	lfl( which 	deceased/ 
medically retired Government servant had been 
working 	Such an appointment can be given 
where under the Government of India depending-upon 
availability of a suitable vacancy meant for the 
purpose of compassionate appointment 
If sufficient vacancies are not available in any' 
particular office to accommodate the persons in 
the waiting list for compassionate appointment, it 
is open to the administrative Ministry/Depar1ment/ 
Oflice to take up the matter with other Ministries 
/Depar.tments/Offices of theGovernsnent.pfIndjato.,. 
provide at an early date appointment on compas-
sionate grounds to those in the axting list 

BELATED REQUESTS FOR COMPASSIONATE APPOINTMENT 

Ministries/Departments 'can 1  consider, requests fov 
compassionate appointment even where the death or 
retirement on medical grounds of a Government 
servant took place Long back, say five years or 
so 	While considering such blated request 	it 
should, however, be kept in view that the concept 
of compassionate appointment tslargely related to 
the need for immediate assjstance 1 to thefamily af 
the Government servant in orderto' reliever?it 
from economic distress 	The vry fact that 
family has been able to manage somehow all 	hee 
years should normally be taken as adequate poof 
that the family •had some dependable, rneñs r';of;:. , . 
subsistence 	Therefore, examination of such cases 
would call for a great deal of circumspection 
The decision to make appointment on compassionate 
ground 	in such cases may, therefore, be taken. 
only, at 'the level of the Secretary of the Dep/ 
ment/Ministry concerned 
Whether a request for compassionate appointment s 
telated or not may be decided .ith reference to 
,.the date of tcleathbr retjrment on:medi'cal..ground. 
of, a Government servant and not the age ç3f the 
àppl1cnt at the time of consideratzon. 

9 	WIDOW APPOINTED ON COMPASBIONAT 	OROUND8 	OETTXNc3 4  REMARRIED' 	 . 	. 	. 	. 	 . 	, 1 	. 	. 	' 	, 	 .•. 

/t' 	1 A....:  widow. appointed.n ompassionatp grounds will: 
allowed to çontrnu in service even after re-marriage 

66 

'i• 



.. ............................ 

0 	 0 	 • 	 •0 

Who had less: than two years to . ret,,i. re.or the. 

from which he has been missing, or 

67 
• 	 . 	 • 	 • 

•2 

0 •  

- 	 L 
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CT 

• 	 •. 	 .. 	 ..• 	 . 	 . k 
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0 WHEft 	THER 	ERNI N 	1R 

efl where ,there is already 
	an 	4 

(a) 	
In deseriflg cases 

the family,'a dependflt 	famiy 	, 
1 earniflg 	member 	in 

be considered for 	compassionate 	
ap- 

member 	may 
approval Qj the Secretary 	of 

pointment with prior.  
who a 	be1ore 

the 	Depar'tmeflt/MtfllstrY 	concerfled himself 
pproViflg 	such appointment, 	

will saisfY 

that arant of compassionate appointment 	LS 	justi 	' 
-•- 	 --j- 	___.4. 	• 	'-;,; 

fied having regard to number ofdPpenOefl, 
and liabilities left by the Government servant, 
income of the earning member as also L hi 	.liabi1ir 	. 

ties including thefact that the earp.ngmmbet is 1 ç 
30 

residing with the-familY of the 	
' 

sand whether he should' not bea rfrOUrCe of 	upOt 

'toother members of the family. 	, 	 ' 	 r 

(b) 	In cases where any membrOc'the family of the t.-t,trrmflt servant' 
• :.decesed Or 	01- 	1L rw 

is already in employment and.is not 	r suppoting the 4  

other members of 1  the family of the Governmflt 
servant, extreme caution has to be L observ9d1fl 
ascining the economic ctistress of the members 
of the family of the Government servant so that 9 
the facility of appointment on compassionate 
ground is not circumvented and misused by puttiflg. 
forward the ground that the member of the family 

already employed is not supporting 4 the fmyt 
- 

MISSING GOVERNMENT SERVANT 

QaGeEj of missing Government servants are also covered 
under the scheme for compassionate appointeflt subjCt to the 
following conditions - 

• 	 . 	 . 	
0 ,• 	 •. 	 • 	 . 	 0 •0 • 	 .. 	

:. 	 •- 

• 	(a) 	A 'requet to grant the benefit of . compassioflat . . •. 
• 	. 	; appointmeflt can be considere.d only afera...:aPe 

of at least 2 years from the date from which4 4che 	j 

Government 	ervant has 4  been , missing, proviied 

t h a t 
- 	

4 

i) 	ah FIR to thi effect has been lodged with 
the Polcej 

the rtus6inQ persor is not tr'acble, and 
the coniptent authoIity feels that the case, 

isgenuine; 	 . 	•.: 	:--, , 44 

(b) 	This benefit will not be applicable to the case of. 
 

a Government servant: - 	.• . 	. . 
•-' 

(1)• 
date 



.., 	 . 	: 	• 	. 	• 	• 	: 

	

&.:.... 	 .(ii) 	
Who is supected.to(hve:commltted fraud,.,or.;t;: 

•. 

	

f 	 suspected to have joined any terrorist organisa- 
tion or Usperted to havegone abroad. ' 	 * 

Cc) 	
Compassionate appointmentin the case of a missing 
Government servant also would not  be a matter of right as in the case of others and it will be 
subject to fulfillment of alP' the 'conditions, 
including the availability of vacancy, laid down 
for such appointment underthe scheme, 

c 
•• (d While 

considerjn such a reques, the results'of 
the Police investigation Should also be takeninta' • .'..:'•: ,accouflt ; .nd '' 	,. 	-;..' 	. 	" 	,.•. .' 	' '•' 

-' 	

.• 
Ce) 	

, decision on any such requestifor compassioaf 
appointment should be taken only at the level of 	the Secretary of the 	tlinls concerned 	 jry/Department 

	

12 	 CEDURE 

	

I 	 - () 	The profc,rrna as in t'4nnexure may be Used by Ministries/Departments/Off 	for 	ascer1azning • . 	
flPCssary information and procèss'n the'.tases:'.of. • 	. 	

- 	compassiOnate appointment 
 .b) 	'The' Welfare Officer in each 'Mini5ry,/p6tmt, 

	

• 	 . 	Office should meet the meè 
the Government 	

nbers'o the' family of..' , ' 
. se,vant in quest IOfl immediately .. after his death to advise and assist them in' . ; 

getting appointment on compassionate grounds, The 
applicant Should be called in person at the very 
first stage and advised in person about the re-
quirements and formalities to be completed by 

him. (c) : 

	

	appljcatjon.fOr appointment,ø 'compassionate  
grounds should be considered in the light of the 
instructions issued from time 'to time 'by '  the.' 
Department of Personnel and Training "(Establish-"' 
ment Division) on the subject by a committee of 
officers Consisting of three officers - 

 Chairman and two Memb 	 one ers - of the rank of Deputy 
Secretary/Director in the Ministry/Department and 
officers of equ1val 	rank in the case of at- 
tchecj and subordinate off ices 	The 	Welfare 
Officer may also be made one of 'the Member%/ 
Chairman of the committee depending upon his rank 
The committee may meet during the second week of 
every.moflth to'coflsider cses'rec9jved d.iring the". 
previous month 	The applicant may also be granted • ' 	personal hearing by the committee, if ' necesary, i  ' 

	

• 	' 	
. 'for better appreciation of the factsoi''th caqe. 	' 

' 	. 	• 	. 	 ' . 	' 	•. 	
' ."... 9,- 

V 



• 	 S 	 - 	 -S 	 -J;' 	 '.• 
- 

(d) 	Recommendation of the committee should be pla 
before the competentauthority for a dcision. 
.the 	competent authority disagrees 	with. • 	
committee's 	recommendation, the ca'3e •y 	be 
referred to the next higher authority for a 

• 	. 	 . 	'decision. 	. 	. 	 • 	. 	' 	. 	
. 	\.•-:.. 

13 	UNDERTKINJ 	
t 

person appointed on compassionate grounds :under-''the 
scheméshbuld give an undertaking in writing .(as..in 4nnexure).that 

' he/she will maintain properly the other family members who were 
d.epencIen.t on'theGovernment servant/member of the frmed Fbrces.'::in' 	: 
question and in case it is proved, subsequently (at any time) that 
the family members are being neglected or are not being maintained 
properly by him/her, his/her appointment may be 	terminated 
forthwith 

14. 	REQUEST FOR CHN6E.IN POST/PERSON' •' ,'. . 	 ... ..,. 
• 	 . 	 . 	 . 	 . 	 ... . 	

' 	:: - p 

• 	 ' 	 . 	 . 	 . 	 . 	 . 	
0 	

: 	 '. 	 :- 	 . 	 '.' 	 :: 

When a person has been appointed f-,.compassionate.' 
grounds to a particular post, the set of circumstances, which led 
-to such: appointment, should be deemed'to-have'ceased to exist.. ............ 

Therefore  

(a) 	he/she should strivein his/hercareer like .his/Y: 
her colleagues for future. 'advancement and :fl V.,-  

•. 	request for appointment to 'any higher post. on 
• 	 " .. . 	. 	consideratiOn of compassion should invariablybe 

'S 	
•. 	 ' 	 . 	 . 	 . 	

0 	 - 	

: 	 0. 

;(b) 	..an 	•.appdintrtnt: 	made 	on 	compassionate 	grounds..': : 

cannot be trnferred 	o any other person and 	any 
request fOr thO same cr1 consideraticns of 	compas- 
ion should 	irtvariably be rejected 

'' 	.....•. 	 . 	 0S 	 I 	 . 	 •... 	 5, 	 .5 	
0 	

.• 

15..' 	SENlORT'( 	•. 	 0 	 ' 	
" 	0 	 ' 	 0 	

' 	 : 	

• ' 	 • 

.• 	 0 . , 	 ..' : 	';: ... 
0 	 •: 	

.. 
(a) 	The 	inter-se 	seniority of persons 	appointed 	on 

: 

compassionate grounds may be •fixed' with 	0 reference .  -':., • 

to their date of appointment 	Their 	interpolation 
with 	the 	direct recruits/promotees may 	also 	be 
made with reference to their dates 1 6f 	appointmeht 
without 	disturbing 	the 	inter-se 	seniority 	cif 
direct recruits/promotees 

• (b) 	Date 	of 	joining by a person.appointed on 	compas- 	'• : 

'sionate .  grounds.shall be 	treated as the 0 	date 	of:, 
hz.s/her regul4r appointment 

ONERAL 
 

• 	(a) 	Appointments rnad'e on grounds of compassion should. 	
' ••'l be done in such a way. that persons appointed 

the po't 	c1 - 	avc4 th essertial 	ec'rational -and' 
technic3l cua1ifica 1.ion5 and experience required 
for the post consic,tent with the requirement . of 
maintenance of efficiency of administration. 	, 



- 

- 9 

It 	is not the intention to restrict empioyment 	of' /1P m  a 	faily 	member 	of the 	deceased 	or 	medically 
J retired 	Grouo 	0' 	Government servat to 	a 	Group 

D' 	post only 	As such, 	a family member of 	such 
Group 	'D 	t3overnment servant can be appointed to a 
Group 	SCI 	post fr which he/she is 	erucationally 
qualified, 	provided a vacancy in Group 	1 C' 	post 	

r exists for this purpose 

The 	Scheme 	cif' 	compassionate 	appointments 	was 
conceived 	as 	'far 	backas 1958 	Since 	then 	a 
number a -f welfare measures have been introduced by 
the 	4 Govrnment 	which 	have 	made 	a 	significant 
di -fferenc 	in 	the 	fir)ancial 	position 	of 	thee 

4 fam.lies 	of 	the 	Governm?nt 	servants 	dying 	in 
harness/retired 	on medicalgrounds 	An 	appilca- 
ticn for çompassidnate appointment should, 	howev- 
er, not be rejected merely on the groond that 	the 
family of the Government servant ha 	received 	the 
benefits under the vrous welfare'schemes 	While 
considering 	a request for, appointment on 	compàs-, 
"sionate ground a balanced and objective assessment': .... 
of the financial condition of the'.family hasto be:: 
made 	"taking'into"account 	its"assets and' 	liabili-'"' 
ties' 	(including the benefits received' 	under 	the 
various 	welfare schemes men'tioned above) and 	all 

- 	 other relevant factors such as the pr5ence of' 	an 
earning 	member, 	sizeof the family, age 	of 	the, 
children 	and the essential 	needs of 	the• family, 
etc. 	' 	 . 	 . 	 . 	 . 	 ' 	 --.- 	- 	 . 	 •' 

• 	 . 	 ' 	 .' (d)'' "Compassionate 'appointment should not be. denied 	or' 
• 	

'. 	:'. •,• 	:delayed 	'me.rely on the ground ' that 	there. is 	rear- 	'.. 
• 	: 	 ,: '.- 	gan'isation 	in the Ministry/Department/Office. 	. It 

' 4should 	be•made.avai'lable to the person 	concerned 
• 	 '' 	' , ' 	 i -f. 	there 	is a vaancy 	meant - for', compassionate 

.'appointment 	and he'o' she 	is'fund 	eligible, 	and  
- 	 suitable under the scheme 

,.r,' • ,'( e)." Requests for compassionate appointment 	consequent 
cn,death or retirement on medicl grounds of Group 	.' 	•, / 
'D 4 	staff may-be considered with greater 	sympathy' 	- H. 
byapplying 	relaxed 'standards .depending 	on 	'the 
facts and circumstances of the cae 

' (fl, 	Compss.iónat":appointment 	will 	have 	precedence. 
over' .absorpt'ionof'surplus employees and regularl'- .: . 

sation 	of' dai'l.y'wage/tasual- workers 	with/without 
temporary 	status. 	' 	.' ,.• 

10/- 

I 



- 
10 - 

'?'' 

(g) Any request to increase the upper age ]miO\. 

years for retirement on medical grounDs prescr\ 
in para 2(A) 	(b) 	and 	Cc) 	above in 	 of Gr 

n  'A'/'B'/'C' 	Government servats and 	to bring 	it 

par . Nith 	'the upper 	agelimit 	of' 	57 :years:":'pre' 
scribedthereifl for Group'.D'. Governmefl,t 	servants,. 

on 	the 	ground 	that the age 	of 	retirement 	has- 

recently 	(May,1998 	been raised from Sb years 	to 

60 years for Group 	A/'B'/'C' 	Government servants 

•, 	 .• 
(which is at par with the age of retirement of 	60 : 

.:. 

years applicable 'to Group"'D.' 	GovPnment.:serfltS)::. 

or 	on any other ground should invariably 	be 	re- 
jected so as to ensure that the benefit of compas 
sionate appointment available under the scheme 	is 

not 	misused 	by 	seeking 	retirement 	n 	meical 
grounds 	at the fag end of one°s career 	and 	also 
keeping 	in view the -fact thatc the higher upper age 
limit of 57 years has been prescribed therein 	-for , 
Group 	D' Government servants -for the reasonthat 
they 	are 	low paid Government' 	servants 	who "get,'. 
meagre invalid pension in comparison to others 

17 	 MTNT COUR T 

...The ruling 	contained 	in the following 	judgerents 	may . 
also 	be 	kept in view while considering 	cases 	of 	compassionate j 
appointment:- 

 The Supreme Court 	in its 	judgement datecj April 	8, 
1993 	in. the case ofAuditor General, of india::and.' 
other 	Vs 	G. Ananta Rajeswara1  Rao E 	(1994) 	1 	SCC 
192 	J 	has held that appointment 	on 	grounds 	of 
descent 	clearly 	violates Article 	16(2) 	of 	the 
Constitution, 	but 	if the appointment 	is 	conflned,1 
to the son or daughter or widow of the 	Government 

t  

servant who died in harness and who needs 	immedi- , 
ate 	appointment on grounds of immediate 	need 	of 
assistance 	in the event of there being 	no 	other 

' eaning 	member. 	in the'fami'ly. to 	supplement':.' the 
loss 	of' income from the bread winner 	to' 	relieve 

• 	 . 	. , the economic, distress of, the members of the 	fami- '1 
ly, 	it 	is unexceptionable..  

 ' The 	SupremeCourt's. Judgement dated.Ma 	4, 	\1994  
in 	the 	case of Umesh'Kumar Nagpal'-'Vs. 	State"of' 
Haryana 	and 	others 1 31 1994(3) 	S.C. 	52 	1 	has I 
La'id down the following 	important principlesin 	isi 
regard:-  

(i) 	Only 	dependents 	of an 	employee 	dying 	mi 
harness 	Leaving his family 	in penury and 'without 
any 	means of livelihood can be appointed.on 	corn-I 
passionate ground.  

• 	' 	 , 

• 

., 	 ' 	 • 	 . 	
' 

I 



1 .  ....-.. 	 '. 	

•, 

)b z 	
• 

1 

* / 	(i) 	The 	posts 	in Group 	C' 	and 	'Dt 	(formerly 
/ 	 ..j I 	 Class 	III 	and 	IV) 	are the lowest posts 	in 	non- 

manual and manual catgoris and hence they 	alone 

/ 

canbe 	offered on compassioa nte grounds 	and 	no 
ott-ir 	post 	le 	in 	the Grbup 	'A' 	or 	Group 	IBIL 

cètegory 	is expected or required to be given 	for 
this purpose as ii 	is legally impermissible 
(iii) The 	whole object of granting 	compassionate 
appointment 	is to enable th 	family to tide 	over 

. • 	. the sudden crisis and torelleve the family of the 
• 	. 	

. deceased from financial 	des1jtutjon and 	tohe1p 	it. •• 
get over the emergency. 	 . 
( ' iv) 	Offering 	compassjc,na4e 	appointment 	as 	a 

• 	 . matter 	of 	course 	irrespective of 	the 	financial. 	. .' 
- condition 	of the family of tt-)e deceased or 	medi- 

cally retired Government servant is legally imper- 
missible. 	

. 
Neither 	the qualifications of t1tie 	applicant 

• (depndent family member) nor the po st held by the 
• 	 . deceased 	or meditally retired Govrnment' 	servant. 

• is relevant. 	If 	the applicant finds 	it below 	hiEi  
dignity to accept the post offered, 	he is free not . 
to - do so. 	The post 	is not offered to cater, to his 
status but- to see the family through the 	ec'onomic 
calamity. 	 .• 	 . - 	.• 

Compassionate appointment cannot be 	granted 
after. lapse of a reasonable. period and 	it 	is not a •. 

• 	. vested right which can be exercised at any time in 	
'• future. S  

Compassionate appointment cannot be 	offered 
• by an individual functionary on an ad-hoc basis'. 

The Supreme Court has held 	in 'its iudgement 	dated' 
• . 
	February 	28, 	1995 in the case of the Life 	Insur- 

ance Corporatio,, of 	India Vs. 	Mrs. 	Asha Rarnchandra. 	. . 

Amberkar- 	and others C JT 1994(E)5.C. 	183 ] 	that 
the 	High Courts and Administrative Tribunals; can 

• 	

• not give direction for appointment of a prson 	on.•• -: 	' 

compassionate 	grounds but can merely di'recj 	. con- 
sideration of 	the claims for' such 	an appointments 	.5 . 	. 

The 	Supreme 	Court 	has ruled 	in 	the 	cases 	of ' 
Himacha]. 	Road 	Transpori 	Corporation 	Vs. 	Dinesh 	'. 
Kumar 	C JT 1996(5) 	S.C. 	319 ] on May 7, 	1996 	and 

• 
• 

- 	Hindustan 	Aeronautics Limited Vs. 	Smt. 	A 	Radhika 	'. . 	 . . 

. 'Thirumalaj 	C 	JI 	1996(9) 	S.C. 	197 	:i 	on October 	9, 
1996 that appointment on compassionate grounds can 
be 	made only If a vacancy is available 	for 	that 
purpose. 

12/- 

• 	
• 1•1 





-13 - 

t4NEXbR A 

/ PROFJA REGARDING EMPLOYMENT OF DEPENDENTS OF 60V.RNMENT 
-. SE419 DYING WHILE IN SERVICE/RETIRED ON INVLID PENSION I 

(a). Name of the Government servant 	 . 
( Deceased/retired on medical grounds).  

( b):Desjnatjon of the Government 	.. 	 . 	 - 	 .... servart.  

Whether it is Group 'D or not ? 

Date of birth of the Government 	 . . 
servant. 	

.

JC 

e) Date of death/retirement on 
medical grounds. 

(f) Total length of service rendered. 

Whether permanent or temporary 

Whether belonging to SC/ST/OBC. 

() Narne.:.of the candidate for 
- aPPointment 

His/Her relationship with the 
Government servant. 

Date of bjrth. 

Cd) Educational Qualifications. 

S i ..  

(e) Whether any other dependent famiYy 
member has been appointed on 
compassionate appointment. 

14/- 
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1. Particulars of total assets left 
incRiding amount of:-. 

Family pension 

..C.R. Gratuity 	' 

(ç) G.P.F. Balance 

() Life Insurance Policies 
(including Postal Life - 	
.1 nsranc) 

Moveable 	and 	immovable 
• 

	

	properties and annual income 
earned therefrom by the family,  

C.G.E. Insurance amount 

(g). Encashmenb of leave 

(h) Pny other assets 

V. Brief particulars of liabilities, 
if any 



-15- 

Liarsf all dependent family 
/r •ofJthe Government -servant 
./some are employed, their income 

DECLARATION/UNDERTAK.ING ....  

I hereby declare that the facts -given by me above -are, to the 
best - of my knowledge, correct. If any of the facts herein mentioned 
are -found. to be incorrect or false at a future date, my services may 
be terminated. 	 - 

1 hereby also declare that I s-hall maintain properly the- other 	family 	members who were dependent 	on 	the -. Government --.--. 
servant/member of the Armed Forces mentioned against 1(a) -of Part-A of 
this form and in case it is proved at any time that the - Said family ,  
members are being neglected or not being properly maIntained by me,-my : appointment may be terminated. 	

i 

Da.te: 	
- 	 Signature of the candidate - 

- 	 Name:- 

Address: -  

16/- 
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Shri/Smt /Kum 	

- 	

- 	 _1s known ç  

and the facts mention by him /her are correct 

'Date 	 Signature of permanent 
Government servant 

Name:- 	 . 	 • 	• . 

.. ... ........ 

I have verified that the facts mentioned above by the 

candidate are correct. 	 .• . 

Oath: 	 • 	 Signature of the L4elfare 	•. 	 • 

Officer 	• 	 ..' • 	.:. . 	• 

- 	Name:- 	 . 

• 	 -Address:- 	. 	.• 	. • 

17/- 
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I  

0 	 I 	 I 

	

.!L'11tUte , 	
I 

• 	Received the &uw of 	 - . 	 . 
b j 	 n 7i7 ------ ' tote]. of entitlement fl& _9 	7-fr\n'the Inou.rance 

	

the 	vigTup accrued to 

• 	L'. yJ 	. 	

0 	 •, 

ociitxtil Oovt, 

- 

II 	 iuiture 'ciptmerj't'(s 	'' 

	

(11AMI 	Ill JJ.IA,)(n(  

- 

	

FOR USE In DEP!UU'!(EIITAL OFFIcr. 	•. 	 -• I 	
Relovant bjodta of the meme1 	 I 	/ 

Type of Group of the member (1 a loweot group) viz.%/c7/A 

• 	(.lL_ 	
•, • 0 	 • 	 •, 	

0 	 -. 

• 	• Pc: 	
Yt::d1z:Ln.;: 	bcr.:iftip o, kther group- 	

//• • 	. 	• 	. 1 •,(i) 	C 	$ 	 19 

i.i) B 	 19 	 I 	 I 
0 	 •• 	

• •• (iii) A 	 19 . 	. 
• 	e 	tfl 	•• 	• 	

0 	
0 	 . 

• Y:. 	
0 

	

(b) Oouzitorind fni pnnont of LU, 	
3? 

• l' 	
r4tc1•,,1 	

0 
 ( IiuponfA,",/y _gait.,.qcio1 	/I/-4-AI) 	'' 

0 	 .;•Y;,,crooa Cho 	T3JEi1itJ 4lii &inuo tJt1Tijk Ti? ¼,1rA,tmrnt (0) 

0 • 	 •• 	

ienttu)ut 
Date 

• 	 . 	 • 	 8enlor Aoontrntn O1f1r' 
• 	1 .•• 	 ••• 	 Dooigiution: o:ç ttrmereI Mor'(Mtc) 0 	• 	• 	

0' 	 . 	 . 	! 	 tTR, ShIIIon 

FOR 	
0 

' ;aoeod for payment of .  Re 32 
1.

•
' i.• 0•• •••

Li 	 j 
TIII1OtJG![ 

Oil UE(u) I10() 	 • 	0 I)t. 	
0 	

-. 

IA  

wN 

• 	 ()I1-Jct 	oF I!1 	(lc 	\Iaon1 • 
I 	 • 	0 	 • • 	 - •_... . 	•- 	'I'I?.I tCI,' 	 , 	

0 

0 	 0 	• 	
i.'..•. 	O 	 1 

* 	• 	 • 	• 	0 

• 	 0 	 •0 	• 

- 	 1 



40  
GOVERNMENT OF INDIA 

	

MINISTRY OF COMMUNICATIONS 	 tA 
.....DEPARTMENT OF TELECOMMUNICATIONS..................... 
.....OFFICE OF THE CHIEF GENERALMANAGER.MTCE., 

EASTERN FELECOM. REGION,Y 
20B, Abdul Hamid Street, .CaIcuta-7.Q,O,.Q.9 ....... ................... 

	

Dated 	 ....... 

To . 

The Accounts Officer 	) 	 Below 

0/0 the 	 1flAX•  TR. 	 p.bi, .82,QOO/ 

Please 8rrange to meke paymen 	...... 	 °'' DSvi.W/o.Lrit• 
.Uanth 

Gratuity / Legal Guardian of the minors from the 0/0. the CGM
gan 

 ETA Calcutta and indicated 

below of the of Rs..&PQ.O./' ..... ( 
................. ) only less recoveries detailed In paragréph (2) below, 

ampunt of Gratuityllegal Death - Cum - Retirement Gratujty Sanctionsd In I d(flo......... 

::::::::::::::::::::::::;::::::::::1:::: .......................from 

	 ................. 

Jil)' 	' 	 ............. 	
' r .0 	. 	 i 	.,. 

The acquittance of tho.gratuitan;JLegetguardiansh 	d,betakepor? tlreverse 
of this .order with twenty ,paisa receipt stamp necessary. 	.,, 	 .. 

Gratuitant(s) •
• 	( 	O)&tni•tIJyjW/ 

.
L 	ToUsharanjon  

The payees is/are being Informed of this order. 	
Sthh,Bx.JTO.

.•. .., . 

5, Slips bearing attested specimen signature/left hand the ihjmb and fingerimpress. 

ions of the graiuitantflegal guardian and an atested copy of hi's/hOr photograph are 

enclosed/have been sent with this office letter no ............................... atdi.................. 

6. . The gratuity/Death.cum-Retirement Gratuity Is debitable to Abst DCRG coted/T1'te 

recoverise should be credited in the Schedule of unclassified receipts Under Intimation to 

this office. 

7,. 	Be!orepayment It should be ensured that the Grotuitant contineous to be 

qualifed if not thafact shout be reported immediately to the sanctioning authority for 

issue of a revised sanction in favour of remaining members of the family. 

This authority should bu kept in the personal custody of the disbursing officer 

until it'is paid, It will remain infoTcb : fo'r It rnonthsbnly'frornthe deteof. its "1sste'lf"râ 

payment is effechrd wIthin the period, It should be treated as void end retur'rièdt&Ihj 

this office, 

. 	It should be noted that the dibursing oUicei shall beheld responèible'for'roper 

identification of the payee whose address is given' below: 
£iiamp$t,Thj7M Iisik4,P,O. 

Pensioners au ress . 	 ' 
J3i0t*1mr*1.W,9t Hiiur. ......OAtfl 

'Please acknowledge receipt of these otders. 

ACCOUNTS OFFICER '(TA) 

O/o. CGM ETA CALCUTTA/.

f- 

j 

ot1. 1C1G 	 _-..-_..,__,- —2a.92,O16/.. 	 ( 1' 
li/o,for U/ti, 	'>IIf  

1 . 

(0 o (C 	) 	 %0 	\f)Q 
• 	

t/, 	
1 



..- 	
. :

IF 
 

No.

i:iitIr 	 . 	
0 , 	 • 

1 I. 	Dated t.Clthe. 5••8"99•• 

Copy forwarded to S/si Omit ...(.N)T.(Q)tK Lne a tili 	We . 61 ate T .0 
Gratuitant/Legal guardian for lnformation He/She should appear beotethe 	 . 

0 	
t • •.. 	 A.O .O/o.Q,M.ETR. 

'...." ...... - .4.1..... 3•.. l, 	 ._,. 	 .ZJ._ ... 
S.iUon g. 	 . 	

•0• 

..... 

....

.; fjL,(1 	ACCOUiTS OFFICER (TA) 	 .: 	 . 	

00 

0/0. CGM ETR CALCUTTA. 
...

c  
I 	' 

Address 	
LSS.k$p. 	. 	 )(j 

P 	 .Die t lIpha1..' .............. ......
. 	O• 	

syr 

• 	. 	 . 	 . 	

.; 	 . 	
. 

. 

 
..
....................... 
.. 

	................................ .' 	 . .• 	 ..- 	 .. 	 :1 

l:I 

......................... 

  

......................................................r::;1 
).................... 

' 	 .................................. 

• 	 .......... .::,:. 	 r , 	.:..:'.DIrr - 	fl-.;D 	 !.:;; 	 0 ....... 

.....................................:Ii r!li1 ..............................  ........................................... 

Received payrneqt..,......9............2.........:.....:.'............................ - ...... ..•;,
. .. ............. 

 

(Signature with designation or left thumb impression who is illiterate).. 
 

(i 

For use in the office of the A. 0. Telecom. Accounts 0/0. the CGM 

Telecom Eastern Telecom Region Calcutta 12 I 	 - 

Abstract H - Pensionary Charges .1 General'Charges - Noted - non . noted .1 1 

()tf: 

.i 	ii 	!:l; 	!r:i 	ti ---S . 	
•, 	

• 

Gratuities 	
0 

Rs. 
Iii 	l 	

1! 	 1 Admitted 	 0 	 .. Rs 	,  
0; 	lj.•• 	I: 	 .......... 	

r:iI 	1 
'. 	 1 .......................... nri 	i: 	I 	''1 	 .. 	

- •: 	•... 	
•. 	

•., 

Auditors 	.:.l 	 . 	 -: 	.i) Ill 	. 	 J '•• 	 iI_• 

• 	•.':: 	 1jc:,j, 	ru b 	:i .J 	......... lfl 

0.1 :i:, 	Ji ACCOUNTS OFFICA (TEA) 

ljO: CGM TRCALCUTTA 

.......... 	
ileCal. 

Copy foraed,to 	. 	 d lo;j :i •bi:q on? n:Ifiitd 	 i 

.:. 
OUicer .(1A).0f9. the.Chief GonraI Manager Telecom 	

1 	• 

.3. 	 M CJrcle hiUGn73D.Qi.a 
u 

 

The A/O ....... .. .......... O/o. the ... 31S9fl j mai i 

.;.;..!\ 	,, •J 

ACCOUN'(ZtOFFICEI'~(;A ~ , rs 
0/0. CGM ETA CALT C.C. 	stna°" 

	

bd 	p, soc. 
• 	 1h.°° 	1çoO6B 

0 	 •1••0 

'a 

t• 


